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Judgement 

As per Han., jMr, A,B, G orthi -Member (Admn.) 

Heard learned,counsel.tak both the,parties. 

2-,*, Admit 

3* 	it isistated in' the 6A that the applicant was ini- 

tiifty engaged as Casua!,M'azda6r in,Juna s q*1985, He.worked 

for about.680 days,before-he was disengaged on7-5"1987 

,alongwith, some, other casual dhazdoorat His prayer in.this 

GA is for.a,direction to the respondents to re-engaga A as 

casual, mazdoor. and to~consider his case,6for grant of 

tomparary'status, 

4. Uhan the appl
icdi

a~ame up for,admission an interim 

,,ordervas~,givsn tathe,respandents tide order dated.15-2-93 

to engage the,applicant if there,was,uork,and if,juniors' 
to,him 

plience.with.cur.interim.order.the.respandents.re~sagaged 

the,applicant.and that he is,as on.today~working as 

casual,mazdoor.under.them, 

e  
a 81 , , From the.above it is,obvious that there.was uork.with 

the respondents andjuniors to,the.applicant,were.engaged 

as casual,mazdoors.,,Accordingly.this DA is.disposed of 

with the. f allowing. direction~ tot he. respondents 

..The.applicant.will be.allow8d to.continue to m,ork as 

caaual,mazdoor so.lang as there is work o .and if-his 

retrenchment,beComes,uptehabie it,will be on the,principle i 	 A 

I ii) The-case of the applicant forg.rant of,temporary status 

and his,subsequent regularisation,will be,consi'dared in 

accordance with, extant shame/ins tructi ons 	No costs*// 

J
(Z& * G or 	 (V.,Nedladri-Rao) 

.,Member $ (Admn) 	 Vice thairman , 

,Dated : September 6. 9S 
Dy. Re 

-Dictated in~open,Court 	 9 strar 

0 
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TYPED BY 

IN THE CENTPAL ADMINISTRATIVE TRI" 
HYDERABAD BENCH AT HYTZPA2,. 

THE HON'BLE MR.JUSTICE V _NEL.~Ll, 
VTCE-rRATPML\v 

and 

THE HON'SLE MR. 	 M 6ZL 

DATED.- 	 -1,995. 

QROElV'_JUDGMENT. 

0. 

O..r~.No. 

CO 

A(Jmjted and Interim Directions 
Iss 

u d. 

All 

Disposed of with directipgas-,­—~ 

Dismi d 

ec' Dismiss d-as withdrawn 

Ordered/R.ej cted. 

No order as o costs. 

pvm. 
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